FORM G

INVITATION FOR EXPRESSION OF INTEREST

M.S.A. STEEL AND ALLOYS PRIVATE LIMITED
(FACTORY SITUATED AT MUZZAFFARNAGAR, UP)
(Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
1. Name of the corporate debtor along | M.S.A. STEEL AND ALLOYS PRIVATE
withPAN/ CIN/ LLP No. LIMITED
CIN: U27310UP2008PTC035833
PAN: AAGCMO0403N
2. Address of the registered office As per the details available on the MCA Master
Data - 7 TH KM Mile Stone, Opposite Rana
Girder, Meerut Road, Muzaffarnagar, Uttar
Pradesh, India - 251003
3. URL of website N/A
4,
Details of place where majority of fixed | 7 TH KM Mile Stone, Opposite Rana Girdar,
assets are located Meerut Road, Muzaffarnagar, Uttar Pradesh,
India — 251003
5. Installed capacity of main products/ 8 tonne.
services The details of assets are available as per
latest audited financial statement of the
CD for the FY 2023-24.
6. Quantity and value of main products/ As per the last audited Financial Statement, FY|
services sold in last financial year 2023-2024, the revenue generated from|
operations is INR 47,03,73,605/-
7. Number of employees/ workmen 15
8. Further details including last available
financial statements (with schedules) of .
. . For details please contact:
two years, lists of creditors, relevant dates
for subsequent events of the processare | cirp.msa@gmail.com
available at:
0.
Eligibility for resolution applicants under For details please contact:
section 25(2)(h) of the Code is available ’
at: cirp.msa@gmail.com
10. |Last date for receipt of expression of 17.01.2026
interest
11. Date of issue of provisional list of 27.01.2026

prospective resolution applicants




12. Last date for submission of objections to | 02.02.2026
provisional list

13. Date of issue of final list of prospective | 12.02.2026
resolution applicants

14. Date of issue of information | 17.02.2026
memorandum, evaluation matrix and
request for resolution plans to prospective
resolution applicants

15. Last date for submission of resolution | 19.03.2026
plans

16. Process email id to submit EOI cirp.msa@ gmail.com

(Bhavna Bansal)

IBBI Reg. No. IBBI/IPA-001/1P-P02716/2022-2023/14150
Resolution Professional for M.S.A. Steel & Alloys Private Limited

Address: A/19-B, DDA Flats,
Munirka, Delhi, Pin code- 110067
Email:

2

Case Specific Email ID: cirp.msa@gmail.com

Date: 02.01.2026

Place: New Delhi

Mobile No: +91- 9212016744



mailto:cirp.msa@gmail.com
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Continued from previous page

No. of Shares Number of o Total No. of soto | Noofenulty shares [ Rationof [ 4) Allotment to Market Maker: The Basis of Allotment to Market Maker who have bid at Issue Price of 2174/~ per Equity Shares, was finalized in consultation with
applied for m"""'lm "egeivedl m‘: Shares applied “;u‘: Allocation per allottees to .““:c M"!' ﬂ';"m;‘ NSE. The category was subscribed by 1.00 times i.e. for 2,44,000 Equity shares the total number of shares allotted in this category is 2,44,000 Equity Shares. The
(Category wise) in each category Applicant applicants category wise details of the Basis of Allotment are as under:
6400 61888 415283200 | 87.99 400 180:64888 432,000 oo 5h T ICRCET) T E—
7,200 904 F ,08,800 3 400 3:904 7,200 0. of Shares icati 0. of Equi 0. of Equi \ares. lal No. of
- : 4 = - Applied for No. of Applications | %10 | guresappiiein | % | allocated/allotied | Ratio shares
1058 I 64,000 400 058 200 e total 1 total
2% ; 50,400 200 233 240 (Category wise) this Category per Applicant allocated/allotted
242 ) 23,200 400 242 2,400
— 258 ; 52400 400 758 7400 2,44,000 1 100.00 2,44,000 100.00 244,000 11 244,000
114 . 85,600 400 114 5) Allotment to QIBs excluding Anchor Investors (After Rejections):
— :5‘; - - ggg :gg :gg Allotment to Q1Bs, who have bid at the Issue Price of 2174/~ per Equity Share as been done on a proportionate basis in consultation with NSE. This category has
— 5 - 00 00 i been subscribed to the extent of 236,04 times of QIB portion. The total number of Equity Shares allotted in the QIB category s 9,19,200 Equity Shares, which
— 7 ; “50.300 ; 400 a7 were allotted to successful Applicants.
— 1 . X 1é60000 :gg 1 Category FI'S/BANK'S mFs | 1es | wBros AF FPC/FII VCF Total
3 1,00,800 400 E aB 88,000 48,000 - 1,75,200 373,600 231,200 3,200 9,19,200
175,200 400
= 59,200 200 6) Allotment to Anchor Investors (After Rejections):
; 16,000 400 : The Company in consultation with the BRLM has allocated 13,77,600 Equity Shares to 15 Anchor Investors at the Anchor Investor Issue Price of 174 per Equity
: 20,000 400 Shares in accordance with the SEBI (ICDR) Regulations. This represents upto 60% of the QIB Category.
800 ] 400
Y 06,400 7 400 Category FIS/BANKS MFS | 1CS | NBFC'S AF FPIFPC Others Total
; 30,400 b4 400
y 20,000 300 Anchor - - - 71,200 9.46.400 3,60,000 - 13,77,600
X 52,000 400 The Board of Directors of our Company at its meeting held on December 31, 2025 has taken on record the basis of allotment of Equity Shares approved by the
400 400 designated Stock Exchange, being NSE and has allotted the Equity Shares to various successful applicants. The Allotment Advice Cum Refund Intimation will be
. 76,000 400 dispatched to the address of the investors as registered with the depositories. Further, instructions to the SCSBs have been dispatched / mailed for unblocking of
X 84800 400 : funds and transfer to the Public Issue Account on or before January 01, 2026. In case the same is not received within ten days, Investors may contact the Registrar to
Z Z ggg :gg the Issue at the address given below. The Equity Shares allotted to the successful allottees shall be uploaded on January 01, 2026 for credit into the respective
500500 - 500500 20 beneficiary accounts subject to velidation of the account details with the depositaries concerned. The Company is in the process of abtaining the listing and trading
A applicants from Sarl 1o 07 0 12 T {one) ol o 2400 shares 50 A T80 approval from NSE and the trading of the Equity Shares Is expected to commence trading on January 02, 2026.
191 Allottees from Serial no 1 to 113 Additional 1(one) Lot of 800 shares 800 1:191 800 Note: Al capitalized terms used and not defined herein shall have the respective meanings assigned to them in the Prospectus dated December 31, 2025, filed with
TOTAL 68,895 [ 100 [ 47.19,47,200 100 4,590,200 the Registrar of Companies, Karnataka (*RoC").
INVESTORS, PLEASE NOTE
The details of the allotment made has been hosted on the website of the Registrar to the Issue, MUFG Intime India Private Limited (Formerly known as Link Intime India Private Limited) at website: https:/in.mpms.mufg.com/
TRACK RECORD OF BOOK RUNNING LEAD MANAGER: The BRLM associated with the Issue has handled 66 Public Issues in the past three financial years, out of which 3 issue was closed below the Issue/ Issue Price on listing date:
Total Issue
Name of BRLM Issue closed below IPO Price on listing date
Wainboard [ SME
Hem Securities Limited 2 | 64 3 (SME)

Al future correspondence in this regard may kindly be addressed to the Registrar to the Issue quoting full name of the First/ Sole Bidder Serial number of the ASBA form, number of Equity Shares bid for, Bidder DP ID, Client 1D, PAN, date of submission of the Bid cum Application Form, address of the Bidder, the name and address of
the Designated Intermediary where the Bid cum Application Form was submitted by the Bidder and copy of the Acknowledgment Slip received from the Designated Intermediary and payment details at the address given below:

*) MUFG

(Formerly Link Intime India Private Limited)

Address: C-101, Tst Floor, 247 Park, L.B. S. Marg, Vikhroli (West) Mumbai 400083 Maharashtra, India
Telephone: +91 810 811 4949 ; Emall: etoetransportation smeipo@in.mpms.mufg.com

Investor grievance email: eloeliansportation smeipo@in. moms mmg com; Website: www.in.mpms.mufg.com
Contact Person: Shanti :SEBI ; CIN: U67 18368

On behalf of Board of Directors
E To E Transportation Infrastructure Limited

Sd/-
Plac angaluru, Srilakshmi Surendran
Date: January 01, 2026 Company Secretary and Compliance Officer
THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES ON LISTING OR THE BUSINESS OFETOE LIMITED
Disclaimer: E To E Transportation Infrastructure Limited has filed the Prospectus with the RoC on December 31, 2025 and thereafter with SEBI and the Stock Exchange. The Prospectus is available on the mebsrle of the BRLM, Hem Securities Limited at www. om and the Company at: om; and

Shall also be available on the website of the NSE and SEBI. Investors should note that investment in Equity Shares involves a high degree of risk and for defails relating to the same, please see "Risk Factors " beginning on page 28 of the Prospectus.
The Equity Shares have not been and wil not be registered under the U.S, Securities Act of 1933, as amended (the “Securities Act”) or any state securities laws in the United States, and unless so registered, and may not be issued or sold within the United States, except pursuant to an exemption from, or in a transaction
not subjict to, the registration requirements of the Securities Act and in accordance with any applicable U.S. state securities laws. The Equity Shares are being ssued and sold outside the United States in ‘offshore transactions’ in reliance on Regulation under the Securities Act and the applicable laws of each

Jurisdiction where such Issues and sales are made. There will be no public Issuing in the United States.

HDFC Bank Limited
rstFloor, Padam, Tower-2, 141113, Civil Lines, Kanpur-208001, Ph, : 0512:6680634
LE5920MH1994PLCO061S  Website : wwwhdfchank.com

Fo -V
BEFORE THE DEBTS RECOVERY
TRIBUNAL, LUCKN

i

600/ 1, University Road, Near Hanuman Setu Mandir, Lucknow-226007 | SYMBOLIC POSSESSION NOTICE
O (Jurisdlction - Partof UP) Whereas the Authorised Offcer of HDFC Bank Limited (erstwhile HDFC Limited having amalgamated with KDFC Bank Limited by
virue of a Scheme of Amalgamation approved by Honble NCLT-Humbai vide order dated 171 March 2023) (HOFC), under e
I n fast 0 r frag I Ie m arkets (Summons to defendants under Sub Section (4) of Section| of Financial Assets and Enforcement of Security Interest Act, 2002 (‘said Act’) and in exercise of
J 190ftheAct 2and 13 of Section13 (12) read with Rule 3 of the Security Inerest (Enforcement) Rules, 2002 issued Demand Notices
- N N Tribunal Procedure Rules, 1993] under Section 13 (2) of the said Act, calling upon the following borrower(s) / Legal Heir(s) and Legal Representative(s) to pay the
I n s I ht b rl n S 0.A. No. 433 of 2025 ‘amounts mentioned against their respective names together with mleres( mereon atthe applicable rates as mentioned in the said
Union Bank of India notices, .
. Versus St. | Name of Borower (s | Oubsianding | Daleof | Dele
Mrs. Rinkee Singh and Another «...Defendants No.|  Legal her () and Dvee* | Demend of Prmmls-umﬁ-\(-)
perspective. | |,
1. Mrs. Rinkee Singh W/o Sri Mukesh Singh R/o C-86, Sainik 1 [Mr.RishiTripathi 587,458 | 08.10.2025 | 30.12.2025 | AlTnat Piece and Parcel of Flat No. G-1, Ground Floor, Bulton
Nagar Housing Society, Sarojini Nagar, Kanpur Road, Wrs. ShivaTripathi ason Pt N, 19 Bork D, Bkl Eslte, Scheme I, Sujal G
Lucknow-226005. 31.08.2025 Kanpur, Area: 85.13 Sq.Mt
o 2.Mr. Mukesh Singh /o i Vishun Pal Singh R/o C-86, Sainik i further < incurred tilth realiation.
Decode market moves with Nagar Housing Society, Sarojini Nagar, Kanpur Road, However, since Legal Heirs and torepay
Lucknow-226005 i Legal Heirs and L

sharp, fast, expert analysis — general that the Authorised Offcerfs of HDFC have taken Symbolic Possession of the immovable property (ies) / secured asset(s)

N 4 In the above noted application, you are requlred to file
every day with Stocks in the News reply I Paer Book form in twe sete slongw described herein above in exercise of powers conerred on himthem under Secton 13 (4) f the said Act read with Rule 8 of the said
A f and affidavit (s} if any, personally or lhmugh your duly| i
in Business Standard. Sthorized agent or el practtioner  ths tibunal,after The Borrowers | Legal Heirs and Legl Representalves mentoned hereinabove in patcular and the public in generalare hereby
serving copy of the same on the applicant or his counsel /| HDF v
duly authorized agent and to appear before the Registrar /| ives attention is invited isi ib-section (8) of secti
— T e e 5 01 2028 1 1030 A M. e Wi Borrowers / Legal Heirs and Legel tothe provisions of section 13 of the Act in
0 DOOK your copy, i ided in your absence. Date + 02012026 For HDFC Bank Limited
SMS reachbs to 57575 or Given under my Hands and Seal of this Tribunal on 16th Place: Kanpir ~__Ragd.Ofca: HDFG Baric House, SanapetlBapat Marg, Lows Pare (Wasd, Mumbaiap oz0, _ Authorized Officer
’ b day of December, 2025. Registrar,
email order@bsmail.in Debs Recovery Trbunal Lucknow,

DCB Bank Limited,
(A-SetHouse, 7/56, D.B.Gupta Road, Karol Bagh, New Delhi—110005) CB BAN K
1Corporale& Registered Office: 6th Floor, TowerA Pemnsula Business Park,

Lower Parel, Mumbai-

APPENDIX IV-A
SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES
E-Auction/ 1 ity 2002
under and I y read with proviso to
2002,

that o DCB BANK LTD.
Physical possession of which has been taken by th Auborzad Offcerof ho DCE Bk dl b o o A s wer .2 s el
FOR “whatever there " and “No Recourse" bass. The proper interest
INVITATION FOR EXPRESSION OF INTEREST elo.asper the belowdelails =
A. STEEL AND ALLOYS PRIVATE LIMITED [Sr. [Name of Borrower and| _ Details of Mortgage 1. Reserve Price | Dateof | Typeof | AmountDue
(FACTORY SITUATED AT MUZZAFFARNAGAR, UP) No. Guarantors Property [2. Earnest Money Deposit (EMD)| E-Auction Pnssess]on
(Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of Indial 13, Bid Increase Amount
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)| |5 ABHIMANYU KALRA. [Front porfon on fhe Frstfloor] 1.R5.1,55,00,000)- (Rupees One |06-02-2026| Physical | Rs. 226,09.385-
RELEVANT PARTI CULARS and RITUKALRA  [of Property no. 46/1, Bearing| ~ Crore Fifty Five Lakh Only), | & t1am- |(Rupees Tuwo Crore]
[Name of he coporae deblor long with PAN] CIN LLP o) Imuniciple corporation no. 26/4 2.Rs.15,50,000/- (Rupees Fifieen | 12pm Twenty Six Lakh
N CFTORTATEES P ARG kalt Stuated at Wazir Hasan| _ Lakh Fify Tnousand Only), Nine Thousand
[Address of the registered office _|As pethe des avalbleon e Ao Road, P. S. Hazratgan| 3Rs.25,000% (Rupees Twenty Three Hundred
7 TH KM Mie Stone, Opposite Rana Gider, Meeru ILucknow LUCKNOW Utar| Five Thousand Only) Eighty Five Only)
Road, Miuzafamagar Uter Pradesh, Ini - 2503 Pradesh- 226001
3 JURL of website N/A

[4]0et 0o Vel
MgVt - 5103

5. Instalkd capacly of main products/ senvices |8 fonne. The detals of assefs are avalable as|
rlalest audlled inancial stalement of the CD| || PCBBankLTD.
i er Inspecton D 1nd Tine: of proery from 2601202 to 1412026 Bewsen H00AM to D400PM conct 0 e Surit Kumar-

E i ission of EMD 2026 up-to 6:00 PW, RYG, PanGard Frooto V0|

6.|Quantity and value of main products/ |5 e | mtoépm.
services sold in last financial year TERWS AND CONDITIONS OF THEE-AUCTION
: 7.[Number of employees/ workmen |15 1) “asis where i, "as s whais", “as is howis” & on a“No Recourse” bas's vithout any kind of warranties &
5. 5 T B e s Sk For detals please contact: indemnites.
isscfceor il.com 2) Al Statutory DuesAtiendant Charges/ Other Dues incluing registaton cherges, stamp duty, taxes, etc. shall have to be bome by the
|_ffor subsecvent events of lhe process ate avalable at] purchaser and the Authorizes Offcer or the bank shall not be responsiole for any charges, lien in encumbrances or any ofher dues to the
o Eigbiy for reston aplcants underfPor Gefal please contact: governmentor he Bidder
secion 2521 o th Gode 5 avaiabe atcip.msa@gmat com Tables, pertyTax,

[70]CasT datefor recelpt o expression ofinterest{17.01.2026 3

] [27.012026 Vinutes. B ; ki
[02.02.2026 ]
[0 o sue T 51 o pspectve rechio applcas| 12.02.2026 4) However, e-auction,prvate reaty permissii

Business Standard i o

+ e s e
| . ht O t F751Cast date Tor subrission of esoluion plans|19.03 2026 ::4;?&:4%2 gﬂi‘:,m;:w‘w provider (M/s. bankauwnns in and foreclosureindia.com., (Coman TJaya Prakash Reddy, Mob. NO
nsig u [T6[Process emallid to submit EOI _[cirp.msa@gmall.com

(Bhavna Bansal} 6) Bidders are advised to detalled terms and conditions of auction sale before submitting their bids refer to the link htipsi/
IBBI Reg. No. IBBI/IPA-001/IP-P027 3

Resoluncn vasssuonal for M.S.A. Steel & Alloys Private meed 7)
Addre:

s A19.B, DDA Fiats, Munirka, Delh, Pn code- 110067 | &) Triounal,
m, Ca irp.msa@gmail.com sd-,
(D businessstandard X bsindia (G business standard business-standard.com Dale 02.01.2026 Mobile No +9| 9212016744| [Date: 0201.2026
Place: New Delhi Place : Lucknow DDCB Bank Limited
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AVAILABILITY OF APPucmoN FORMS: Application forms can be obtamed from (he Company L. Victory Electric Vehicies In(emauona\ Limited, the Lead Manager to the issue i.e. Corpwis Advisors Private Limited and the Registrar to the issue i

Maashitla Securities Private Limited. The application forms shall also be

AVAILABILITY OF PRDSPEG'!’HS Investor are advised to refev tothe Pmsneclus and the Risk Factors Contained therein, belore applymg in the issue. Full copy of the Prospectus is available at the website of SEBI at (www.sebi

(

which has been meu With ROC.
AVAILABILITY OF ABRIDGED PROSPECTUS: Investor are advised to refer to the Abridged Prospectus, and the Risk Factors Contained therein, before applying in the issue. Full copy of the Abridged Prospectus is available at the website of Stock Exchange at (www.nseindia.com); the website of Lead Manager at.

(www.Corpwis.com); and website of the company at (www.victoryevindia.com);
(ASB/

Investor should note that investment in equity shares involves high degree ofrisk. For details, Iy on the Prosp:

ranches of Seff C the listof website of the Stock

in): website of Stock Exchange at

m); the website of Lead Manager at
titled *Risk Factors" on page no. 27 of

APPUCA’"DI SUPI . ASBA t Anchor . All potential te q by ("ASBA") process.
,in return wi amountin the account as per i hares. Hence, i refund. The ASBA appli from India Ltd.
ie For B ol fer inappli " on page no. 272 of: P
Note:C: terms used h i D
BANKERTOTHE I

UPI: UPI Bidders can also bid through UPI mechanism.

27 of

LEAD MANAGER (LM)

REGISTRAR TO THE ISSUE

COMPANY SECRETARY AND COMPLIANCE OFFICER

coO

PWI

CORPORATE WISDOM

Corpwis Advisors Private Limited
Telephone: +91 -22-49729990
Email: ipo.victory@corpwis.com
Contact Person: Mr. Nikunj Kanodia
Website: www.corpwis.com

S

g FLELE

Maashitla Securities Private Limited

Telephone: 011-45121795
Email: ipo@maashitla.com

Contact Person: Mr. Mukul Agarwal

Website: www.maashitla.com

Bharti Rajput

Telephone: +91 9643108966

Email: compliance@victoryevindia.com
Website: www.victoryevindia.com

and/or Registrar t

Lead Manager, for any p

receipt of et

Place: Delh
Date: Janulry 02,2026

letters of allotment, credit of allotted Equity Shares in the respective beneficiary account or refund orders or non-
For and On Behalf of Victory Electric Vehicles International Limited

Sanjay Kumar Popli
janaging

Director

DIN: 06984773

Electric Vehicl receipt of

Limited is proposing, subject t
NSEat indi

d ke an initial its Eq Exchange. The

‘the LM i

ation “S” under

The Equity Shares have not been and will ot be registered under the US Securites Act of 1933, as amended (“The Securities Act”)or ny state securities law in the United States, and unless so registered, and ay notbe issued or sold within the United State, excent pursuant to an exemption fom, ot in a
Regul
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PUBLIC ANNOUNCEMENT
THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN
INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY,

OUTSIDE INDIA. INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF THE STOCK EXCHANGES IN COMPLIANCE WITH CHAPTER IX OF
THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (“SEBI ICDR
REGULATIONS”).

CPMIL

(P stan the 0R code

CRAFTECH PAPER MILLS LIMITED

Our Company was originally incorporated and registered as a private limited company under the Companies Act, 2013 in the name and style of ‘Craftech Paper
Mils Private Limited’ on September 06, 2016 bearing Cﬂmomw Identfication Number U21024MH2016PTC285602 Issued by the Registrar of Companies, Central
Registration Cenire. Thereafter, our Company pany pursuant to a special resolution passed by our members at the Exira Ordinary
General Meeting held on August 06, 2025 and consequently the name of our Company was changed to ‘Craftech Paper Mills Limited'. A fresh certificate of incorporation
consequent upon conversion from privat o public igust 27, 2025, was Issued by Registrar of Gompanies, Central Processing
Centre bearing Corporate Identification Number U21024MH2016PLC285602. For details of incorporation and change in the name of our Company, please refer to the
chapter titled “History and Corporate Structure” beginning on page 149 of this Draft Red Herring Prospectus.

Registered Office: Karwa Complex, Opp. Panchayat Office, Main Road, NA, Latur — 4135|2 Maharashtra,

Telephone Hn 02382-299249 | Website: | E-Mail: com

itact Person: Pragya Abhay Mishra (Company Secretary and Compliance Officer)

PROMOTERS OF OUR CUMPANY SURYAKANT BANSILAL KARWA AND YASH SURYAKANT KARWA

DETAILS OF THE ISSUE
INITIAL PUBLIC ISSUE OF UPTO 59,96,000 EQUITY SHARES OF FACE VALUE OF X 10/- EACH (“EQUITY SHARES") OF THE COMPANY AT AN OFFER PRICE OF X []
PER EQUITY SHARE (INCLUDING A SHARE PREMIUM OF % [®] PER EQUITY SHARE) FOR CASH, AGGREGATING UP TO % [@] LAKHS (“PUBLIC OFFER") COMPRISING
A FRESH ISSUE OF UPTO 53,50,000 EQUITY SHARES OF FACE VALUE OF X 10 EACH AGGREGATING TO < [®] LAKHS (THE “FRESH ISSUE”) AND AN OFFER FOR
SALE OF UPTO 6,46,000 EQUITY SHARES OF FACE VALUE OF T 10 EACH COMPRISING OF UPTO 6,46,000 EQUITY SHARES OF FACE VALUE OF ¥ 10 EACH BY
'YASH SURYAKANT KARWA (“THE SELLING SHAREHOLDER") (“OFFER FOR SALE") AGGREGATING TO 2 [®] LAKHS, OUT OF WHICH [@] EQUITY SHARES OF FACE
VALUE OF Z [®]/- EACH, AT AN OFFER PRICE OF < [] PER EQUITY SHARE FOR CASH, AGGREGATING ¥ [@] LAKHS WILL BE RESERVED FOR SUBSCRIPTION BY
THE MARKET MAKER TO THE OFFER (THE “MARKET MAKER RESERVATION PORTION"). THE PUBLIC OFFER LESS MARKET MAKER RESERVATION PORTION I.E.
OFFER OF [®] EQUITY SHARES OF FACE VALUE OF 10 EACH OF FACE VALUE OF ¥ [@]/- EACH, AT AN OFFER PRICE OF < [®] PER EQUITY SHARE FOR CASH,
AGGREGATING UP TO % [®] LAKHS IS HEREINAFTER REFERRED TO AS THE “NET OFFER"THE PUBLIC OFFER AND NET OFFER WILL CONSTITUTE [@]% AND [®]%
RESPECTIVELY OF THE POST- OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY.
This Offer is being made through the Book Building Process, in terms of Rule 19(2)(b) of the Securities Contracts (Regulation) Rules, 1957, as amended (‘SCRR”)
read with Regulation 229(2) of the SEBI ICDR Regulations and in compliance with Regulation 253 of the SEBI ICDR Regulations, wherein not more than 50% of the
Net Offer shall be available for allocation on a proportionate basis to Qualified Institutional Buyers (*QIBs") (the “QIB Portion”), provided that our Company may. in
consultation with the Book Running Lead Manager, may allocate up to 60% of the QIB Portion to Anchor Investors on a dlscrehonary basis in accordance with the SEBI
ICDR Regulations (‘Anchor Investor Portion”), 40% of the Anchor Investor Portion and pension
funds, out of which 33.33% shall be reserved for domestic Mutual Funds, subject to valid Bids bemﬂ received from domeslm Mutual Funds at or above the Anchor
Investor Allocation Price. In the event of under-subscription, or non-allocation in the Anchor Investor Portion, the balance Equity Shares shall be added to the Net QIB
Portion. Further, 5.00% of the Net QIB Portion shall be available for allocation on a proportionate basis to Mutual Funds only, and the remainder of the Net QIB Portion
shall be available for allocation on a proportionate basis to all QIB Bidders, including Mutual Funds, subject to valid Bids being received at or above the Offer Price.
However, if the aggregate demand from Mutual Funds is less than 5.00% of the Net QIB Portion, the balance Equity Shares available for allocation in the Mutual Fund
Portion will be added to the remaining Net QIB Portion for proportionate allocation to QIBs. Further, not less than 15% of the Net Offer shall be available for allocation on
a proportionate basis to Non-Institutional Investors out of which (a) one third of such portion was reserved for applicants with Bid cum application size of more than 2
Iots and up to such lots equivalent to not more than Z 10 Lakhs and (b) two-third of such portion was reserved for applicants with Bid cum application size of more than
210 Lakhs provided that the unsubscribed portion in either of such subcategories could have been allocated to applicants in the ofher sub-category of Non-Institutional
Bidders and not less than 35% of the Net Offer shall be available for allocation to Individual Bidders in accordance with the SEBI ICDR Regulations. All Bidders are required
1o participate in the Offer by mandatorly utiizing the Application Supported by Blocked Amount (‘ASBA”) process by providing details of their respective ASBA Account
(as defined hereinafter) in which the corresponding Bid Amounts will be blocked by the Self Certified Syndicate Banks (“SCSBs”) or under the UPI Mechanism, as the
case may be, to the extent of respective Bid Amounts. Anchor Investors are not permitied to participate in the Offer through the ASBA process. For detals, see “Offer
Procedure” on page 237 of this Draft Red Herring Prospectus.
This public announcement is made in compliance with the SEBI (ICDR)Regulations, 2018 as amended and applicability of corporate governance provisions under SEBI
(LODR) Regulations, 2015 on SME Companies for fuffiling all additional criteria, the DRHP filed with the SME Platform of BSE Limited (BSE SME) shall be made available
‘o the public for comments, if any, for a period of at least 21 days, from the date of such filing by hosting it on the website of the BSE at www.bseindia.com, and the
website of the Company at www.craftechpaper.com and at the website of BRLM i.e. Horizon Private Limited at http in/ .Our
Company hereby invites the members of the public to give their comments to Stock Exchange, to Company Secretary and Compliance Officer of our Company and /or
the BRLM at their respective addresses mentioned below. All comments must be received by BSE SME and/or our Company and/or BRLM in relation to the issue on or
before 5 p.m. on the 21% day from the aforesaid date of filing the Draft Red Herring Prospectus with BSE SME.
Investments in Equity and Equity-related securities involve a degree of risk and investors should not invest any funds in this Offer unless they can afford to take the
risk of losing their entire investment. Investors are advised to read the risk factors carefully before taking an investment decision in the Offer. For taking an investment
decision, investors must rely on their own examination of our Company and the Offer including the risks involved. The Equity Shares offered in the Offer have not
been recommended or approved by the Securities and Exchange Board of India (“SEBI"), nor does SEBI quarantee the accuracy o adequacy of the Draft Red Herring
Pmspec(us Specific attention of the investors Is invited of the section (I(Ied “Risk Factors” beglnmng on page 33 of this Draft Red Herring Prospectus.

i Equit the Draft “the Red Herring Prospectus has been filed with the RoC and
st be made ‘solely on the basis of such Red Herring Prospectus as there may be material changes inthe Red Herring Prospectus from the Draft Red Herring Prospectus.
The Equity Shares, when offered, through the Red Herring Prospectus, are proposed to be listed on SME Platiorm of BSE Limited.

For details of the main objects of the Company as contained in its Memorandum of Association, see “History and Corporate Structure” on page 149 of the
Draft Red Herring Prospectus. The liability of the members of the Company is limited. For details of the share capital and capital structure of the Company and the names of
the signatories o the Memorandum of Association and the number of shares subscribed by them see “Capital Structure” on page 72 of the Draft Red Herring Prospectus.

REGISTAR TO THE ISSUE COMPANY SECRETARY AND COMPLIANCE OFFICER

BOOK RUNNING LEAD MANAGER TO THE ISSUE

HORIZON MANAGEMENT PRIVATE LIMITED | MAASHITLA SECURITIES PRIVATE LIMITED | CRAFTECH PAPER MILLS LIMITED

Address: 56E, Hemanta Basu Sarani, Stephen House, | Address: 451, Krishna Apra Busingss Square, Pragya Abhay Mishra,

4th Floor, Room No. 62, Kolkata -700001 Netaji Subhash Place, Pitampura, Delhi-110034 | Company Secretary and Compliance Officer

Tt s;eg; 03(; sonosor Tl to D‘el‘gﬂgggffaama wom Address: Karwia Complex, Opp Panchayat Office,

ipo@horizon.ne "

Investor Grievance ID: Inveslor Grlevalwel Main Road, NA, Latur - 413512, Maharashtra

investorrelations@horizon.net.co com Telephone: 02382-299249

Wehsite: https://www.horizonmanagement.in/ Website: www.maashitla.com Email: admin@craftechpaper.com

Contact Person: Narendra Bajaj Contact Person: Mr. Mukul Agrawal

SEBI Registration No: INM000012926 SEBI Registration No.: INR000004370

CIN: U74140WB1996PTC077991 CIN: U67100DL2010PTC208725
Investors can contact our Company Secretary and Compliance Officer, Book Running Lead Managers or Registrar to the Issue, in case of any pre issue or post issue
related problems, such as non- receipt of letter of allotment, non- credit of alotied Equity shares in the respective beneficiary account, non-receipt of refund orders
and non-receipt of funds by electronic mode etc.

Al capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to them in the Draft Red Herring Prospectus.

For CRAFTECH PAPER MILLS LIMITED
On behalf of the Board of Directors
/-

Place: Latur Pragya Abhay Mishra
Date: January 01, 2026 Company Secretary and Compliance Officer
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CRAFTECH PAPER MILLS LIMITED is proposing, subjectto applicable statutory and regulatory requirements, receipt of equisite approvals, market conditions and other
considerations, to undertzke an iniial public offer of its Equity Shares and has filed the DRHP dated December 31, 2025 with BSE SME. The DRHP is availzble on the
website of BSE at www.bseindia.com and on the website of the BRLM, .¢., Horizon Management Private Limited at htps://www.horizonmanagement in/ and the website
of our Company at www.craftechpaper.com. Potential investors should note that investment in equity shares involves  high degree of risk and for detas relating to
such isk, see the section ttled “Risk Factors” beginning on page 33 of the Draft Red Herring Prospectus. Potentialinvestors should not rely on the Draft Red Herring
Prospectus filed with BSE SME for making any investment decision

The Equity Shares offered in the Issue have not been and will ot be registered under the U.S. Securities Act of 1933 (the *U.S. Securities Act’) or any state securties
Taws in the United States, and unless so registered, and may not be offered or sold within the United States, except pursuant to an exemption from, or i  ransaction
not sublect o, the registration requirements of the U.S. Securies Act and applicable U.S. Accordingly, the Equity being offered and sold
anly outside the United States n offshore transzctions n rellnoe on Regutation $ and the applicable aws ofthe furisdicions where those offes and sees are made.

There wil be no publc offering of the Equity Shares in the United States. AdBaaz




